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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.591/93 ' dt.19-4-99
Between

V. Kedandapani 3 Applicant
and

1. Dival, Rsllway Manager
SC Rly., Secunderabad Diva.
Secunderabad

2. Sr. Divnl., Perasennel Officer
SC Rly., Secunderabad Dvisien

Secunderabad : ;: Respendents

Ceunsel feor the applicank : J.M. Naidu
Advecate

Ceunsel fer the respendents : D.F.Paul

SC fer Railways

Ceram
Hen. Mr. Justice D.H. Nasir, Vice Chairman

Hen. Mr. H. Rajendra Prasad, mémber(Admn.)
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0A.591/99 dt.19-4-99

Order

Oral erder (per Hen. Mr. Justice D.H. Nasir, VC)

Heard,
1, The applicant was appeinted as Railway Pretectien
Ferce Censtable en 18-11-1979 and was premeted 3s Naik in
March, 1996, He was medically decategerised by preceed-
ings dated 7-2-1997 and was granted 180 days l=ave for the
purpese eof abserbing him in alternative pest. The Screen-
ing Committee selected the applicant fer the pest of Peeon
in the 3cale of %.750-940 vide sreceedings dated 10-11-97
of ;the Assistant Persemnel Officer. The applicant jeined
in that pest.
2. It i3 further submitteé that the applicent made an
apzlication dated 20-7-1998 te recensider his case by
reviewing the matter fer the pest ef Junier Clerk a3 it
was done in the mattc#&f #4/s8 Atchaiah and Verkata Ramana.
3. The learncd counsel fer the applicamt submits that
the applicant was appeinteé on 18-11-1979 anrd Atchaigh was
appeinted on 17-4-1980;WM%herefere, it uosizlbe necessary
for the respend=nts te recensider the case of the 3enier

for the pest ef Junier Clerk before abserbing junier to

thst pest.

4, The learned counsel alse drew sur attentien te the
Pk
erevisiens ef Clause 2(a) ef 1309 ef IREM Vel.I, which
St

provides :

"In the matter of abserptien ef medically decate-
gerised staff care has te be exercised te eansure that when
mere ghan ene medically decategerised staff frem the same
cadre are abserbed in altermative empleyment im the same
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senierity unit er cadre as far as vessible the case eof

any senior whe ef m=c=asity was absorbed in a lewer pest
shoeuld be reviewed and efferts made te adjust the senier
against the higher peost ané the junier taken enly lewer
down s=ither in the same grade er lewer grade",

5. Considering the ghsve submissien made by the -learmed
ceunsel and the previsiens ef Rn;; 1309 ef the Indian
Railway Establishment Manuel (IREM), cited abeve, it appesrs
that interests ef justice will be served if a suitable
directien is given te Respeadent-l1 te recensider the case
of th= apelicant and te arrive at a decisien after giving
the applicant an eppertunity ef hearing if the apolicant se
desires, Orierégaaccordingly.

6. The abeve directien ef recemsidering the case ef the

applicant will be dene withia twe: menths frem the date of

receipt of cewy pf this erder.

(H, Raje a Prasad) (D.H. Nasir)
M=mbeT (Admn. ) Vice Chairman
,r“!'
Dated s 19 Asril, 9% }9’%
Dictated in Open “eurt PRt
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